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QOPEN_COURT

CENTRAL ADMINISTRAT IVE TRIBUNAL,ADDIT IONAL BENCH
ALLAHABAD

DATED: THIS THE 15TH DAY OF APRIL 1997

HON'BLE MR, S. DAS GUPTA AM
ION'ELE MR. T, L. VERNA Ji

L . g e g wo g

ORIGINAL APPLICATION NO, 177/93

L e

Union of India through D.R.M.,

Central Railway, Jhansi.e = = = = = = -« = Applicant
C/A 7

Sri G.,PJgrawal

Versuys

l,Gannu Lal s/o Halkoo
r/o Villege Simraha,post Sader Bezar,
Jhensi.,

2, Prescriked authority under The payment

of vaces act 1936 at Jhansi.- - - - - Respondents

ORLER (ORAL)

By Hon'ble Mr,S,., Das_Gupta Al

This e¢pplicétion hes been filed by the
Union of Indié, chsllenging the orcer dsted 15,6,1990
end 28,10,1992 passed by the authority under the
payment of wa es Act, The Hon'ble Supreme court hes
held in the ccse of K.P.Gupta V/s Controller of Printing
and Stetionery that the metters erising out of the orces
of the Authority uncer payment of wa:es act are not
cognizable by this Trikbunal,

This @ pplicetion, therefore, is no maintain-
alble before this Tribunel @nd the same is disposed of
accordingly. Nothing in this orcer, however, shall
precluce the 8 nplicent from seekinc remedisl measures
by filing an eppedl before the aopropraite lecal forum,
if so advised,

Vi >
Member (J) Member (i)
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ORIGINAL APPLICATION NO. 177/93

Union of Indisa through D.R.M.,

Central Reilwey, JhanSiee = = = = = = = = applicant
C/ |

Sri G.P.sgrawal

Versus

l,Gennu Lal s/o Helkoo
r/o Villege Simraha,post Sacder Bezar,
Jhensi,

2, Prescribed aAuthority uncer the peyment

of aces act 1926 at Jhansi,- = - = = Responcents

Oi DES (ORAL)

By Hon'ble Mr,S, Das_Gupte Al

This c¢nplicetion hss been filed by the
Union of Incié, chellencing the orcer dated 15,646,190
¢nd 28,10,1992 passec by the authoritiy uncer the

s

péyment of wa es Act, The Hon'ble Supreme court hes
helc in the ccse of K.P.Gupte V/s Conmtroller of primting
end Stationery thet the metters srisinc out of the orces
of the authority uncer peyment of Va:es mact are not

cocnizeble. by this Tritunel,

This ¢ pplicetion, therefore, ic no miintain
¢l le before this Tribunel and the same is Gisposed of

@ccorcingly. Nothing in this orcer, howiever, shall

precluce *the 8 nplicent from seekinc remedicl measures
Ly filing &n eppeal before the appropréite lecel forum,

if so advisecd, S]é%; I,/L:D -



